CENTRAL ADMINISTRATIVi TRIBUNAL, JABALPUR BENCH, JABALPUR
(CIRCUIT SITTING AT BILASPUR)

igin cation No
Bilaspur, this the {7th day of March, 2004

HON'BLE SHRI M.P. SINGH, VICE CHAIRMAN
HON‘BLE SHRI MADAN MOHAN, MEMBER (J)

Prem Singh Naik s/o late Ayatu Ram Naik,

aged 43 years,

Ex.ED BPM, Chhotedongar B.O.

(Narainpur), Thanas Chhotedongar, |
Tehsil Narainpur, -

Distt, Baster (CeGe) o & sApplicant

(By Advocass Shri S.TeZoRizvi)

-Versus-

1. Union of India through
Secr etary,
Ministry of Communication,
Department of Posts,
New Delhi ° '

2, The Chief Postmaster Gemeral,
Chhattisgarh Circle,
Raipur (B.G.).

3. Director :pPestal Services,
0/0 The Chief P.M.G., CeGoeCircle,
Raipur (C.G.)e.

4, Superintendent of Pest Offices,
Baster Divisiom, Jagdalpur (C.Ge).

Se The Sub Divisional Imspector,
. Bhanupratappur Sub Dn.,

Bhanupratappur, sssReSpoOndents

(By Advocates Shri S.p. Singh)

D E 0
By S dan Mohan, M r
In this 0.A, the applicant has sought the following

main reliefs;

i) to quash the impugned orders Anmexure A/2 and

Annexure A/1 passed by the disciplimary authority

and the appellate authority respectiwely,

i1) to direct the respondent no. 3 te issue orders
for denove emquiry, '

1ii) to graat liberty to the applicamt to ipptoach

this Tribunal agaim in case he is still aggrieved

by the orders of the appellate authority,
2. Brief facts of the case are that the applicant was
working as E.D.Branch Postmaster Chhotedomngar Brasch Pest

§_—
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6e Learned coungel for the respondents hag argued tim+ {:hg
Judgement oL Brraleylam Benth of:thig Iribum] Passed on 2852
in 04 No. 650/199% cited by the 8pplicant i not applimable

Seen that while admitting the charges, the applicant hag tendere
apology with asgurance not to camit such an act in future,

We have algo Perused the orgerg rassed by the disciplinary
aubhority datea 27.%:1999 (4/2) vide whion the applicant

¥as removed frop Services In the said order, the disciplinary

order passed by the ppellate authority on 4,5¢2000 (a/1).

The appellate authority applying its ming agreed with the order
pPassed by the disciplimry authority on the ground that the
applicant in hig representation dated 24.441999 had admitteq

all the charges levellegd against him. Hence, there wag no

heed to proceed with the departqz_ental emuiry any furtherx

before :ImpOsing the impugneq permlty of removal from service

on the applicant, | ]

8; In view of the aboye discussion, we find no merit 13: the
O.Ae and the 2me 1is aceordingly dismisgeg with no orger ag/eats,

' (M.P.SINGH)
%‘igg,‘;“er"‘%ﬁ)“l‘) Vice Chaimman

s/
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